OPEN_QOURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD. , - ;

@

Original Application N0,495 of 2003.

Allahabad this the 08th day of MNay _2003.

Hon'ble Mr.Justice R.R.K., Trivedi, V.C.

Hari Om Singh
Son of Sri Amar Singh

Resident of Village Khedathakur
District: Bharatpur (Rajasthan)

..........Applicant.
(By &dvocate : Sri A.S. Diwekar)

Versus.

PR Union of India

through Secretary
Ministry of Communication
Department of Post
New Delhi.

o7, Senior Superintendent of Post Office
Agra. ‘

34 Senior Post Master
Head Post Office
Agrae.

.............Respondents.

(By Advocate : Sri N,C., Nishad)

O RBRDASE-

By this O.A., filed under section 19 of
Administrativé Tribunals Act 1985, the applicant has
chqllenged thggorder dated 10,12.1998 by which /he
had not attends he duty in view of the criminal case
- pending against him,

2,  The facts of the case are that the applicant was

serving as C.P. Chowkidar in Head T’os’c Cffice, Agra-l.

F.L.R was lodged im Police Stat10qﬁcommlttlng e’ Dacoity
N

in the night of 30/1-12-1998 in whlch more than 3 lakh Wixe®

looted from the post Office alongwith other valuable things.

The ‘case was registered as Case Crime N0,648/98.



A %

Sk X

-

During the::investigation, applicant was found involve
In the .case. He was served with the chargesheet and
was tried in the Court of Special Judge (E.C. Act),

Agra in SST No,23 of 1999, The applicant has been acquitted
by order dated 24,05.2001. After being acquitted, applicant

filed an application be fore Senior Superinténdént of Post

Office, Agra‘on 15,04, 2002 for being taken back in service,

a copy of the app1103tlon has been filed ' as Annexure No.3,
It is submitted by the applicant that no order hgé béen
passed on the application, moved byifbe appllgfnu.'
Considering the facts and c1rcumstancosqféppllcant has
been acquittdd by the Criminal Court, 1&715 oblloatory

tb;ithe respondent No.l ,to pass an order in accordance with

/'
law on the appllCdtlon filed by the appllcant.

3, The O, A, is accordingly disposed of finally with

the direction to the respondent No.2 to consider the

“application of the applicant and pass a reasoned order

within a month from the date, a copy of the‘order is filed,
To ayoid~delay, it shallJOpen to the applicagnt to file a

copy of the application alongwith copy of the order, -

-

Vice=Chairman.

No order as to costs.

Manish/—




